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Shipping Services· constituted by the 
Government under the Chairmanship 
of the DirectOr Gerleral of Shipping, 
have urged the shippers and the Indian 
member lines of the Conference to re-
SWDe discussions/negotiations with a 
view to arriving at mutually satisfac-
tory agreement. The Secretary of the 
Conference has been requested to con-
vey the strong fee~ings Of the Indian 
shippers to the Conference headquar-
ters in London. The Committee will 
continue to help the two sides in their 
discussions. 

(d) The extra burden that the 
Indian exporters wil~ have to bear as 
a consequence of the proposed increase 
will depend upon the quantum of 
trade that win move from the Indian 
coasts from the 1 May, 1980 onwards, 
through this conference. 
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Inter-Part I Inter-Dock transfers of 
Class I omcers 

*227 SHRIMATI GEETA MUKHER-
JEE: Will the Minister of SHIPPING 
AND TRANSPORT be p:eased to 
state: 

(a) whether all Class I 'officers 
except the ChaIrman and 
Deputy Chairman of each 
Port Trust and Dock Labour 
Board are permanent em-
ployees of each p.ort Trust 
and Dock Labour Board; and 

(b) if SO, whether there IS a pro-
posal under consideration of 
the Government to introduce 
Inter-port/lnter-dock labour 
Board transfers 'Of Class I 
Officers? 

THE MINISTER OF SHIPPING 
AND TRANSPORT (SlIRI A. P. 
SHAtR.MA)· (a) The Class I Officers 
of the Port Trusts and Dock Labour 
Boards are permanent employees of 
the concerned Port Trust and Dock 
Labour Board except those \vho have 
been appointed On temporary basis 
or on probation or have been, in a 
few cases, taken on deputation from 
other organisations 

(b) No, Sir:. 



13 Oral A"stOers CHAITRA 7, 1902 (SAKA) Oral Answers 14 
SHBIMATI GEETA MUKHERJEE: the ~and Manager Slut Ghosh had 

Is .the Minister aware of the fact that been required to go on suspension? 
since these posts are permanent and May I know the charges? 
these officers come in cOllta~ with 
the Shipping Companies and also the 
contractors, their stay in the same 
position and at the same place may 
result in corruption. This is due to 
the fact of their staying in the same 
place for such a long time and de-
veloping vested interests. If so, does 
this warrant inter-State and inter-
port transfers of Class I Officers? 

SHRI A. P. SHARMA: There are 
many difficulties in regard to agree-
ing to the views of the hon. Member 
f'Jr inter-Port transfers of these 
port officers. The difficulties are 
in regard to the fixation of their 
salary as the officers dOling the same 
work have different scales of pay at 
different ports. Then there is the 
question Of their seniority. This 
question was examined some time 
back with reference to the rero-
mmendations of a Committee known 
:-IS Agarwal Committee. On revie-
wing the position it was decided not 
to pursue this question because it has 
nlany facets and camplication3. 

SHRIMATI GEETA MUKHERJE'E: 
Did that Committee go into the ques-
tion of corruption as mentioned by 
me? If not vl'ould the Minister 
in charge go into these questions so 
as to review the merit of the pro-
p'0sal ? 

SHRII A. P. SHARMA: If at any time 
any case of corruption is brought 
to the notice of the Government 
(lgainst anv offiCer. that has to be 
examined and necessary action writ 
be taken. 

SHl'tI JYOTIRMOY BOSU: Will 
the hon. MiIlli.ster kindly teL: us, if 
he has time and it he had taken the 
trouble Of minutely going through 
the Report of the Public Accounts 
Committee on Calcutta Port Trust ? 
Would he kindly ten us for what 
reasons the Chai.n:tum, Shri P. C. 
Mitra was prematurely removed and 

(In te )'Tuptiolls) 

There are such a lot of defenders 
of corrupt officials, my goodness! I 
wou:d Nke· the Minister to enlighten 
us whether he has gone through the 
PAC report On Calcutta Port 
Trust .... 

PROF. N. G. RANGA: It does not 
arise out of this. How can the Mi-
nister be asked to answer it? Does 
it arise out of this? 

SHRI JYOTIRMOY BOSU: It does. 
Inter dock labour board transfers are 
essential so that they do not grow 
roots, do not become familiar and do 
not come on the pay ro:l of the steve-
dors and land-owners there. 

SHRI A. P. SHARMA: I know 
the views expressed by my friend, 
Shri Bosu. But as I have alreadY 
said, this questh:>n has been gone 
into after the Agarwal Committee. As 
I pointed out, there are many compli-
cations in their transfer from one 
port to another. It is a question of 
their salary, seniority, promotion 
prospects, etc. Therefore, it has not 
been considered necessary fur the 
present to pursue this question. 

SHRJ K. A. RAJAN: For the 
last one year, there is no Deputy 
Chairman for the Cochin dock labour 
board. May I know why the post is 
kept vacant and when it is going to 
be filled up? 

SHRI A. P. SHARMA: Although 
it does not arise out of this, fo.r 
the satisfaction of my hone friend, I 
may assure him that very shortly 
this post is going to be filled up. 

S'HRI INDRAJIT GUPI'A: In 
further amplification Of that aspect of 
the question which was raised by 
Shrimati Geeta Mukherjee, may I 
ask the Minister whether he is not 
aware of the fact that it was due to 
the tie-up between eertaln oft1eers 
and the stevedores of Ca1cutta Port 
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that the administration body of 
the Calcutta Dock Labour Board 
had to be superseded and is 
still 'Superseded on grounds of 
serious malpractices and cor-
ruption? Is it also not a fact that 
these officers, bee a USe they had for a 
l~g time connections there with the 
stevedors, in collusion with the ~teve
dors are unilatreaay persuading the 
Ministry to restore the same Admi-
nistrative Body against which all the 
unions and everybody else protested 
because they have been found to be 
it will be decided. 

SHRI A. P. SHARMA: As regards 
t~e Administrative Body of the Cal-
cutta Dock Labour Board, it is true 
that this body has been superseded 
and suspended. We have not taken 
any decision so far. I can assure the 
hone member that there is intention 
on the part of the Government to res-
tore the Administrative Body. In 
what form it is going to be rest·ored, 
it wi!l be decjded. 

SHRI INDRAJIT GUPI'A: Will the 
concerned interests be cOl1~ulted or 
will it be done unilaterally? 

SHRl A. P. SHARMA: We will 
foHow the proper procedure for it. 
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THE MINISTER OF TOURISM 

AND CIVIL AVIATION AND LA-
BOUR (S~ j. B. PATNAIK): (a) 
and (b). The imp:ementation of the 
labour laws is constantly under re-
view. 

Many evaluatory studies of the im-
p:ementation Of labour laws and the 
general condition of industrial rela-

tions in several public private sector 
undertaking have been done. The 
Labour Bureau has 8190 conducted 
several surveYs of the impact of la-
bour laws On the working conditions 
of labour in specific areas, 

The Government has decided to 
undertake an eva!uation survey of 
the Minimum Wages Act. 

The conclusions of all the above 
menti'Oned studies are con1municated 
to concerned authorities for necessary 
action. 
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SHRI J. B. PATNAIK: This is a 
very broad question. It did not specify 
the particular Acts about which sur-
veys were undertake'.n -or eva:uation 
reports were prepared. 

About the Minimum Wages Act, I 
have already said that an evaluation 
is going to be done and after that eva-
luation, a report would be avai!able. 

As regards the Minimum Wages 
again, in 1972 an evaluati·on was do~e 
by the Labour Bureau. The report 
was available at that time. The hone 
Member might have seen that report. 

SHRI MOOL CHAND DAGA: In 
your reply you haVe said: 

"Many evaluatory studies of the 
implementation of labour laws and 
the general condition of industrial 
relations in several public/private 
sector undertakinp have been 
done." 




